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therefme, reverse the decrees, and send back the case for the'
- Court to pass a’ redemption decree after ascértaining what (f
any) amount may be found due on the defendants’ mortgage or

* mortgages to which the plaintiffy may be subJect The parties.

" to pay their own costs in this Court and in the lower Court
of appeal. Defendants Nos. 2 and 8 to have their costs in the
Court of the Subordmate Judge. ‘ '

Demee reversed [md case °ent baok

APPELLATE CIVIL.

Before Su Charles Sargent K., Ohwf Justice; and Mr. Justz've Fult(m

SADA'SHIV GAN. PATRA’O, 2 MINOR (ORIGINAL PLAINTIFF), DE(mEE-
nommn, v, VITTHALDA'S NA’ YCHAND (or1eiNaL DEFexDANT), JUDG~
" MENT-DEBTOR.¥ . e

Civil Procedure Code (Aet XIV of 1882),_-Se_c. 39—fA0t VI of 1892, Seo, 4— .
Applzcation For éxecution of decree—Proceedings in the suit—Vakalatndma,

Apphca.tmns for execution of the decree are proceedings in the suit, A vakalat
nima remams in force antil’ a.ll proceedings in the suit are-ended.

- THI$ was a veference. by Réo S4héb Krishn4ji Sadédshiv, Risvad-
“kar, Subordmate Judge of Parner in the Ahmednagar District,
under section 617 of the Civil Procedure Code (Act XIV of
- 1882).. :

“ One Sa.dé,shlv Ga.npa.tré,o got a decree against V1ttha,ldas Nan-
cha.nd in the Court of the Subordinate Judge of Péiner. Vitthal-
"~ .d4s appealed agamst the decrece to the Dzstncb Court. . The decree
being confirmed in appeal Saddshiv’s vakil, Vdman Trlmbak
“who had been engaged in tho Court of the Subordinate Judge to
“conduct the. suit, presented an application for the execution of the
" decree, and 0‘0‘0 it fully executed according to the judgment in
appeal. In the meanwhile, Vitthaldds preferred 8 second appeal
to the High Court, which confirmed the ‘decree of the District
Gourt. After the- dlspOSal of the second appeal, Véman Trimbak
" presented an application for the recovery of the plaintiff’s: costs -
in segond appeal A questlon having arisen whether the vakalat-

* Civil Reference, No, 19 of 1894,
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néma filed by Vdman Trimbak in the suit gaveé him authority'to 1805
present the application for execution for recovery of the costs, (}S:é):ﬁgivo
the Subordinate Judge was of opinion that the vakil had author- P
ity under séction 39 of the Civil Procegure Code (Aet XIV of g‘;"?é‘;’f!&‘
1882), still as the section was- no exphct on the pomt, he sub-

~ mitted the followmg questions —

“1 Whether the execution of the daa]chdsts is a ploceed—
'mg in the ougmal suits within the meanmd of section 39 of the
Civil Procedure Code (Act XIV of 1882) 2 '

(2 Whethel the pleader in the orlgmal suits has authomty to
present those darkhdsts and to seek the execution of the decree .
~ to. which they 1e1ate without filing a fresh vakalatndma?” -

- Furton, J.:—We are of opinion that both questions must. be
. answered in. the afirmative. Under section 39 of the Civil Pro-
cedure Code ‘thé vakalatnima .sha]l be considered in force until
all proceedings in the suit are ended so far as regards the client. -
Applications for execution of the decree are proceedings in the .
suit—=see section 4 of Act VI of 1892, and the demsmn of the
) Puvy Council in Thakm Parshdd v. Fakir “ud-lah®.. '

Order accor dmgl Y.

m Appeal from the ngh Court, Allahabad not yet pubhshed See Rulxngs of the
Prlvy Couneil, dated 24th Nov ember, 1894, :

" APPELLATE CIVIL,

" Before Sir Oharles Sargent, Kt., C’hi‘éf\ Justice, and M. Justice Fulton, o
BA’BA,"A MINOR (0RIGINAL DEFENDANT NoO, 2), APPELLANT, ' L. 1895 - ‘
. v SHIVA’PPA (0RIGINAL PLAINTIFF) RESPONDENT.® =~ * " ganumy 14,

Makomed«m law—Mmor—Gum dian—Mother of, mmor——Powev to seZl praperty
of minors - :

) Accordmg to- ‘\Iahomedaﬁ 1aw a mother, not being the lega,l guardlan of her '
minor child, cannot do any act relatmg to the property of- the minor s0 as to bmd
him, :

SECOND appeal from the de01s1on of C. G W Macpherson,
Dlstrlct Judge of Belgaum, . _ L e

-~ , ’ ‘\.econd Appeal, No. 497 of 1893, o E
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